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PETI TI ONER:
ANAM KA CHAWLA

Vs.
RESPONDENT:
METROPCLI TAN MAG STRATE AND ORS.
DATE OF JUDGVENT: 01/ 05/ 1997
BENCH

SUHAS C. SEN, K S. PARI POORNAN

ACT:
HEADNOTE:
JUDGVENT:
ORDER
This case arises of alleged ill-treatment of Ms.

Anani ka Chaw a by her husband and her father. The case is
going on since 29th July 1995. Snt. Anam ka Chaw a canme up
agai nst the order passed by the Metropolitan Magistrate on
29th July, 1995 ordering to be admitted to Del hi Psychiatry
Centre, 35, Defence Enclave, Vikas Marg, New Delhi, for
observation and treatnment. This Order was passed with undue
haste even wthout seeing the -alleged patient @ Medica
certificates were produced fromDr. Sunil Mttal and Dr. S
C. Malik. The case of the petitioner, Ms. Chawla, is that
nei ther of the two doctors had ever net her or exani'ned her
The al | egati on appears to be true.

When the application was nmoved by Ms. Anam ka Chaw a,
she was staying in Qiild of Service Hostel in New Del hi.
The warden of the Hostel appeared in person and stated that
she found Ms. Chawl a’s behavi our normal. She was on
friendly terms with the other inmates of the hostel. 1t was
al so recorded in the Order of this Court held on 3rd August,
1993 that this Court had personally guesti oned the
petitioner and had not noticed any nental aberration bus
since the nedical certificates had been produced before the
Magi strate, we wanted to exam ne the case in greater detail

The case has now gone on a nunmber of days. W heard the
Doctors and exam ned the reports heard all the parties Ms
Chaw a has appeared before us personally on a nunber of
days. W have spoken to her on all these days. W have not
noticed the slightest abnormality in her behaviour

We tried to bring about a reconciliation between the
husband and wife but unfortunately no reconciliation could
be brought about. The parties were directed to undergo
counsel ling which has gone on for sonme tinme. W have seen
records sent by the counsellor. W are of the view that no
useful purpose wll be served by prolonging this case any
further.

W hold that there was no basis for passing the
i mpugned order dated 20th July, 1995 by the Metropolitan
Magi strate. The Order is quashed. The Wit Petition filed in
this Court by Anamika Chawa is disposed of finally as
above. There will be no order as to costs.
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